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KARNATAKA LOKAYUKTA

M.S.Building,

Bengaluru-560001.
Date: 24.5.2024

ENQUIRY REPORT
:PRESENT:

SHUBHAVEER.B.

Additional Registrar of Enquiries-9,

Karnataka Lokayukta, Bengaluru.

Sub; Departmental enquiry against (1) Dr. D.B.

Ref:

1

Anjutagi, the then District health
and Family Welfare Officer,
Chikkaballapura (now retired) (2)
DrK. Babureddy, (3) DrB.
Bhaktavathsalam, and (4) Dr.
Rangaswamy H.V, ( With regard to
S1. No. 2 to 4 already report was sent)
-reg.

G.0O.No.AaKuKa 181 MSA 2016,
Bengaluru, Dated: 30.8.2016,

2) Nomination order No. UPLOK-2/DE/

3)
4)

)
6)

361/2016, Bengaluruy, Dated:
8.9.2016 of Hon'ble Upalokayukta,
Bengaluru.

Enquiry report, dated 30.4.2019.
Recommendation ~ of  Hon'ble

Upalokayukta, dated 6.5.2019.

Final G.O No. AaKuKa 181 MSA

2016, Bengaluru, dated 15.12.2020.

Order of Hon'ble KSAT passed in

Application No. 389/2021, dated

8.2.2023.
Y
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Initially departmental enquiry was initiated against the above
shown (1) Dr. D.B. Anjutagi, (2) Dr.K. Babureddy, (3) Dr.B.
Bhaktavathsalam, and (4) Dr. Rangaswamy H.V, (hereinafter
referred to as Delinquent Government Officials, for short, DGO.s-

No.1 to 4 respectively).

2. Enquiry report and recommendation against all the above
four DGO.s were submitted to Competent Authority. In turn
Competent Authority has passed Government order No. AaKuKa
181 MSA 2016, Bengaluru, dated 15.12.2020; against DGO.s No.1
to 4 and enquiry proceedings was closed on 30.12.2020.

3. However, the DGO-1/ Dr.D.B.Anjutagi filed application
before Hon'ble KSAT in application No. 389/2021 to quash the
above said enquiry report as well as Government order, dated:

15.12.2020.

4. The Hon'ble KSAT has allowed the said application as
against DGO-1 only and remanded the matter to the Enquiry Officer
to follow the procedure contemplated under Rule 11 (18) of KCS
(CC&A) Rules, 1957, and then to furnish fresh report. After
complying with the order passed by Hon'ble KSAT this report is
submitted against DGO-1 only

5. In pursuance of the Government Order cited above, at
reference No.s 1, Hon’ble Upalokayukta, vide-order, dated 8.9.2016

cited above at reference No.2, has nominated Additional Registrar of

Eos®
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Enquiries-9 (for short, ARE-9) to frame the charges and to conduct

enquiry against the aforesaid DGO.s.

6. The ARE-9 issued the articles of charges to the DGO.s,
enclosing the statement of imputations of misconduct, list of
witnesses proposed to be examined and list of documents proposed
to be relied, in support of charges and called them to appear before

ARE-9.

7. The articles of charge issued by ARE-9 against the DGO.s

is as shown infra:

ANNEXURE-1

CHARGE
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commencement of this Act no procurement entity shall
procure goods or services except by inviting tender for

supply.

15) A0 @OTTX, NI, 2007 Y IFe GTI? o0 FoorddF
AOTE DT TOODIE DRIODINETOZ Fedd, eyt ©ud
53 o LTI ZpeOFED, &eoed Fo30RG FIF DD SAD
CITP  ORDD DT FE  FoURD eﬁ’d@mg@awﬁsi F23e0
ANOIRND Depd RRdggcw A& & i ARIDe b griegd
30ROV, THTELCOPD &0 53 e clocaeIi) Eoco33,

16) SDDO0D, EITP OO0 GFemmo @0 eI STODTON)
SFODED ART GPo AXRPOTEOTINNPRY D) ROETOT
ZRO, eYNTodey ORI AOBT/NHTEET  VITDXL, TN

s
GFeTRODY deBYTor) SPTYONE 2003, Oﬁ,}u\t’



14
No:UPLOK-2/DE/361/2016/ARE-9

17) &% a’oc’cgoaa’ R BOINT), Neor Srichdpomon, EITP 1 00 4
T ARSE B/ TFEO  IPFO0N a’dg 7oy QPFBBODY aazg
VT, sFGlped DIN FRFO Peoon FomyE  Oedond
N ciavliclelzloskplofelay el essg F0RTOIE,

18) abeegoca’ GAD? 0D ADDE 38/ TF0FO a’a'v“doaﬁag, IR gy
TOTOIONG OO, —Eweod,  FIrHclocTEI  ARTFEdT
00N FOTYE  OedaDY) FBOEROR FIOFEIE Jonocd e
(FBZ) QA 1966 T dcdaX 3(1)(ii) 0 (iii) oFgav I gag
£ 0PNOFT0LN Fo@eI0NZ00m, 1 oo 4 Je AT o D
BOOFEE  DNIOCF  Fewo  (DNeFF0f,  Qe)Eol DT eYD)
QODIOMEY, 1957 T Dobad 14— O @RODY e FETew
Forke ISe SIIP oD D.31/8/2012 Toid, 3T GTT  O500
30/9/2013 09 i SOTLANIIIO0T  APO0DTD DG FRFEE

Fewo  QOVSRICNY QoD 214(2)(29)(i) CoF  Aeoroo
SDDEIRODN &8 TpRFOF  LDOF, BIFEIT clocsocg
ooVd Foo 12(3) JFon FEID ©PFRODE, I3 T9PT0Y
ERwlonss m@dgai: ) TRPFDTe) eoeaadz%”a;b‘dgz =] @@&Ddzj
80T, S0 8 BRcTPl TS,

8. As per the above order of Hon'ble KSAT, complying the
legal requirements enquiry was proceeded further, against DGO-1

only.

9. On appearance, on 29.11.2017, plea/first oral statement of
DGO-1/ Dr.D.B.Anjutagi was also recorded and DGO-1/

T



15
No:UPLOK-2/DE/361/2016/ARE-9

Dr.D.B.Anjutagi did not plead guilty. DGO-1/ Dr.D.B.Anjutagi

filed written statement.

10. The DGO-1/ Dr. D.B.Anjutagi, in his written statement,
has mainly contended that Chikkaballapura district was constituted
newly as per the Government order, dated 21.8.2007. Dr. Rajeev
was appointed as in charge DHO of Chikkaballapura district, who
was working as regular District Health Officer of Kolar District. He
started to run the DHO office of Chikkaballapura District, in Taluk
Health Office, which was situated in the premises of District

Hospital from 23.8.2007.

11. It is further contended by DGO-1 that on 24.10.2007, he
was appointed as District Health officer of Chikkaballapura District
and he started the process of taking a private building on rental basis

to run the offices of District Health Office.

12.  Accordingly, he took private building, i.e., V.N.N
Kalyana Mantappa, B.B.Road, Chikkaballapura; for rent on
19.11.2007. After fixing of rent by PWD Department, subsequently
a meeting was held regarding fixation of rent and it was decided to

pay rent of Rs. 60,000/-, per month, to the said building.

13. It is further contended that the District Health Office,
Chikkaballapura District and other four offices such as District
Malaria Office, District Leprosy Office, Reproductive and child
Health Office and District TB office started to run in the said
building. That apart District Programme Management Office,

i
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District Surveillance Office, District Level Office of Food safety and
Standards Authority and Drug and Vaccine stores were also running

in the same building in addition to the above said offices.

14. It is further contended that the Chief Executive Officer,
Zilla Panchayath, Chikkaballapura; objected to give administrative
approval for an amount of Rs. 60,000/-, as rent, per month, in the
name of single office; i.e., District Health Office and therefore
divided the total rental amount at the rate of Rs. 9990/-, for each
office, including THO, Chikkaballapura Taluk; in order to make
convenient to pay monthly rent of Rs. 60,000/- to the landlord of the
building.

15. It is further contended that at the time of starting the
offices in the said building, the sign board of Taluk Health Office,
Chikkaballapura taluk; was also fixed in the said building in order
to provide a space to Taluk Health Office. However; the Taluk
Health Officer remained in the premises of District Health Office,
Chikkaballapura; due to shortage of accommodation in the rented
building, after functioning of all other offices. But the sign board of
office of THO Chikkaballapura Taluk remained in the said building
even though said office did not shift to the said rental building.

16. The above exercise was done by the DGO -1 in the above
said circumstances to pay Rs. 60,000/-, per month, to the landlord of

the said building and therefore divided into 6 divisions, including

%
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Taluk Health Office and made an arrangement to pay rent of Rs.
9990/-, per month, for each office.

17. During the tenure, the construction of the district
administrative building was not completed and question of shifting
to Government building also did not arise. The complainant made
such a false complaint, with a malafide intention and without

knowing the facts.

18. It is further contended that DGO-1 has taken prior
approval from the Competent Authority and taken the building on
rental basis in the year 2007 and there is no irregularities committed

in the process of taking building on rental basis.

19. The proceedings are not maintainable against the DGO-1,
since he has already been retired from service. Hence, prayed to

exonerate him from the charges leveled against him.

20. DGO-2, 3 and 4, even though filed written statements,
since now the case is pertaining to DGO-1 only, their written

statements need not be considered.

21. On behalf of the Disciplinary Authority, the complainant
Sri.N.Venkatesh, was examined as PW-1; Investigating Officer
Sri.R.Revanna, was examined as PW-2; Dr.Prakash.B., was
examined as PW-3 and Sri.B.S.Shekharappa, was examined as PW-
4 and Exs P-1 to Ex.P-8 as well as Ex.D-1 were marked.

=
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22. Second oral statement of DGO No.1, was also recorded
on 14.3.2018. After remand, as per the order passed by Hon'ble
KSAT, under Rule 11(18) of Karnataka Civil Services
(Classification, Control and Appeal) Rules, 1957 questionnaire of
DGO-1/ Dr.D.B.Anjutagi was recorded on 4.11.2023.

23. DGO-4 /Dr.Rangaswamy H.V was examined as DW-1,
DGO-3/ Dr.Bhaktavastalam  was examined as DW-2 and
Dr.Mitranna was examined as DW 3 and through them, Exe.D2 to
D-15 were marked. There was no defence evidence on behalf of
DGO-1/ Dr.D.B.Anjutagi and he submitted written arguments.

Heard the submissions.
24. Hence, the point for consideration is:

(1) Whether the disciplinary authority proves the charges
leveled against DGO-1/ Dr.D.B.Anjutagi?

25. The finding is in the affirmative, for the following:

REASONS

26. PW-1, the complainant, has mainly deposed that even
though Taluk Health Officer’s office was running in the District
Government Hospital building, in Chikkaballapura, showing that the
Taluk Health office was running in District Health Office premises,
rent of Rs.9990/- was paid, per month and caused loss to the

Government. Hence he lodged a complaint. through him Ex.P-1 to
8 were marked. q/ 4,}‘{
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27. PW-2, the Chief Accountant, has mainly deposed that as
per the direction of his superior officers, on 3.8.2012 he inspected
District Health and Family Welfare Office and it was found out that
board of Taluk Health Officer was fixed therein, but the said office
was not functioning there. The said office was situating in Distinct

hospital premises. His report is Ex.P-5.

28. The PW-3, in charge District Surgeon and PRO, deposes
with regard to issuance of a document, marked Ex.P-8(a) and also
deposes that as per the said document the office of Taluk Health

Officer was running in District Hospital premises.

29. PW-4, the then CEO of Zilla Panchayath,
Chikkaballapura; deposes that he directed the Chief Accountant of
Zilla Panchayath, namely- Revanna, to investigate into the matter
and the said Revanna filed the report on 29.8.2012 and in the said
report it was stated that Office of Taluk Health Officer was in the
premises of District hospital and the same was not functioning.
Only board was fixed therein and the order passed by him is Ex.P-5.
The report submitted by him to Commissioner Health and Family

Welfare Services is Ex.P-8.

30. Ex.P-1 is the complaint, Ex.P-2 and 3 are Forms No. 1
and 2, filed by the complainant. Ex.P-4 is the letter, dated
1.10.2012, of CEO, Zilla Panchayath, Chikkaballapura; written to
Principal Secretary, Karnataka Government Health and Family

Welfare Department Bangalore. But the same is not signed by any

L
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officer. Ex.P-5 is the memorandum, dated 15.6.2012, of CEO, Zilla
Panchayath Chikkaballapura. Ex.P-5(a) is the report submitted by
Chief Accounts Officer, Zilla Panchayath Chikkaballapura; to CEO
Zilla Panchayath Chikkaballapura. Ex.P-6 is the letter, dated
13.3.2014, of Commissioner, Health and F amily Welfare,
Bangalore; to DRE-1 and annexed documents, including rent deed.
Ex.P-7 is the rejoinder, dated 24.5.2014, filed by the complainant.
Ex.P-8 is the letter, dated 9.11.2012, of Chief Executive Officer,
Zilla Panchayath, Chikkaballapura; to the Commissioner, Health and
Family Welfare, Bangalore; with other documents. Ex.P-8 (a) is the

documents submitted along with Ex.P-8.

31. Even though DGO-2 to 4 /DW-1 to 3 were examined and
through them Ex.D-2 to 15 were marked; their evidence need not be
considered in this case. Except Ex,D-2, Ex.D-14 and 15, other
documents, marked Ex.D-1, Ex.D-3 to 13, were also marked in ‘P’
series. DGO-1 has not examined himself and no document has been

marked through him.

32. The undisputed facts of the case are that after formation
of new Chikkaballapura district, the District Hospital Office was
started functioning in the office of Taluk Health Office, which was
already in existence at Chikkaballapura and (2) District Health
offices were started functioning in a rented building, i.e., in VNN
Kalyana Mantapa. As per Ex.P-8, six offices started to run in the
premises of District Health Offices; ie., office of District Health
Officer (2) RCH office, (3) District Malaria Office, (4) District

o
&
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Leprosy Office (5) TB Control Office and (6) Taluk Health Office,
Chikkaballapura.

33. With regard to 2™ charge of not complying with the
requirements of provisions of Karnataka Transparency in Public
Procurement Act, it is the specific charge leveled against the DGO-1
also, when getting the building/ VNN Kalyana Mantapa, on rent, for
running the District Health Offices, the requirements of KTPP Act
were not complied with, then the DGO-1, admittedly, who obtained
the said VNN Kalyana mantapa for District Health Offices, should
have produced the document to show that same have been complied
with. The DGO-1 has also not produced any document in that
regard. However he contends that administrative approval was
issued by Chief Executive Officer, Zilla Panchayath,
Chikkaballapura.  Further Ex.P-8, report, shows that the said
requirements have not been complied with. Hence, Charge No. 2 is

proved.

34. With regard to charges No. 1 and 3, since these two
charges are interrelated, the same are considered together. It is the
specific charge that even though O/o Taluk Health Officer was
running in Chikkaballapura District Hospital premises, fixing the
sign board of Taluk Health Officer in District Health Office
premises, which was running in VNN Kalyana Mantapa and the
Taluk Health Office was not functioning in the rented building, rent
of Rs. 9990/-, per month, was paid. In that regard Ex.D-5 (which is

also one of the documents of Ex.P-6) i.e., rent agreement, shows that

Y
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the same was entered into by DGO-1, with the owner of VNN
Kalyana Mantapa, dated 20.3.2008. PW-1, PW-2 and PW-3 also
deposed to that effect. Further PW-4 ( on the basis of the report of
Revanna / PW-2) also deposes to that effect. Further the same has
been admitted by DGO-1 in his written statement. At the cost of
repetition, the same are reproduced again. i.e, “On 24.10.2007
DGO-1 / Dr.D.B.Anjutagi appointed as District Health Officer of
Chikkaballapura District and he started the process of taking private
building on rental basis to run the offices of District Health Offices,
(including the office of Taluk Health Office) Accordingly he took
private  building, ie., VNN Kalyana Mantapa, BB road,
Chikkaballapura; for rent on 19.11.2007. Rent agreement, dated
20.3.2008, was signed by the DGO-1 / Dr.D.B.Anjutagi. In para 7 of
the written statement it is also admitted by DGO-1 that at the time
of starting the offices in the said building the sign board of Taluk
Health Office, Chikkaballapura taluk; was also fixed in the said
building in order to provide a space to Taluk Health Office.
However, the Taluk Health Officer remained in the premises of
District  hospital, ~Chikkaballapura; due to shortage  of
accommodation in the rented building, after functioning of all other
officers, but the sign board of office of THO, Chikkaballapura
Taluk; remained in the building even though said office did not shift
to the above mentioned rental building. Further, in para -8, it is
stated that the above exercises was done by DGO-1 in the above
said circumstances to pay rent of Rs. 60,000/-, per month, to the

land-lord of the said building. Therefore, the same was divided into

&
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six divisions, including Taluk Health Office and made an
arrangement to pay rent of Rs. 9990/-, per month, for each of

office.”

35.  Further on behalf of DGO-1 also it is specifically
suggested to PW-2 “ &b 3sedeood® AP oum3 Al
YNPYTOOT L.B.L 330 BT o FoR JBFLEEZRE e

3OX adz-—&o:bgeg OB RO,

36. Further on behalf of DGO-1 also it is specifically
suggested to PW-3 BRYTOIE  FOOLNVOT  Tore RTTIT

3RC30WOmON  83.3eF.hy BeeO, B.BIF.L Fededodhey DB BOR
BIZOD SBTRBHOIR AR QW DT IIN Me8Y.”

37. It is also suggested on behalf of DGO-1, in the cross
examination of PW-4 “zep e:sdraer{é WRTONG Fe3eood FWRTY
TOVRD @draeﬁé TONY FBedn 308, FNEY RO PONWI), B
BRer, ©RTONY F3OR LVTOIRENVZLOR 2,00 BRTBBODIZ), [T,
TR esdramé FE3eOOD m@’oﬂmeﬁ% LSS RS VoL VIS TeVo g
©OTOONY Széeaofnmc1 By ©IZOH G[Tremge 568;‘0%%63 lelnte]

;saojag.”

38. From all these admissions, it is clear that the sign board
of Taluk Health Officer, Chikkaballapura; was fixed in the offices of
District Health Office, but which was running in District hosaijal

¢
building, in Chikkaballapura. ey
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39. Ex.D-15, the letter written by Taluk Health Officer,
Chikkaballapura Taluk; to District Health and Family Welfare
Officer, Chikkaballapura, dated 8.3.2013, shows- “®ep @dwer;
AV VI X VOLAREAS P ©HTONE 3e3e00NYT B —2pF -1 (L) Fon=)y
$3VITC TURIS TORD SURLT, VPTIONY TeIed JERLD VeBW,

%R 2008 DOBOW FTO[NAI T3 NG IRIUT m@ﬁoﬁoaﬂo‘l

TOBERREW T 1N Y VBT 0 TRHF T3T0e0T3 33D
SR WBOQT AP TOOT 0y TEwed@  3BRODRY,
RT3 ReNBRUBLYTONET.

40. From the said Ex.D-5/ rent agreement (one of the
documents in Ex.D-6) and Ex.D-135 it is clear that in the premises of
District Health Office premises one office of Taluk Health Officer
was taken on rent and the rent was paid in that regard, even though
the same was not functioning in the premises of District Health
Office; but the Taluk Health Office was functioning in District
hospital building at Chikkaballapura. Hence, it is more probable
that even though the Taluk Health Officer’s office was functioning
in the District Hospital building in Chikkaballapura; by fixing a
board of Taluk Health Officer, Chikkaballapura; in the premises of
District Health Offices, which premises was obtained on lease, rent
was paid, at the rate of Rs. 9990/-, per month. Hence, the charges
No.1 and 3 leveled against the DGO-1 are also proved.

o
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41. It is specific case that rent at the rate of Rs. 9990/-, per
month, was paid for the office of Taluk Health Officer. As per the
imputation the premises of District Health Officers was taken for
lease on 19.12.2007. Further in the imputation it is specifically
stated that from 19.7.2007 till 8.7.2009 DGO-1 was the District
Health Officer of Chikkaballapura District, Even though he retired
from service on 31.8.2012. However the DGO-1, in his questioner,
has stated that DC and CEO of Chikkaballapura District directed
DGO-1 to get District administrative offices for rental at the earliest.
Hence, the said VNN Kalyana Mantapa was selected and for six
offices the same was taken on rent. In 2007 itself he was transferred
from Chikkaballapura to other place. Since rent agreement is dated
20.3.2008 and signed by DGO-1, his said contention cannot be
accepted. Hence, this DGO is also liable to pay/ refund the rent
unnecessarily paid, at the rate of Rs. 9990/-, per month, from
19.12.2007 to 8.7.2009 i.e., for about 19 months which comes to Rs.
1,89,810/-. Hence DGO-1 is also liable to refund the same to
government. Hence charge No. 1 and 3 are proved against DGO-1

also and Point No. 1 is answered accordingly

42. Point No. 2- In view of the answer to points No. 1 the

following-
FINDINGS

The disciplinary authority has proved the charges leveled

against DGO-1/ Dr.D.B.Anjutagi. Qﬁ,u\{

|
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// DGO-1 is also liable to refund Rs.1,89,810/- to government.

Hence, this report is submitted to the Hon’ble Upalokayukta
for further action.

Enquiry report and recommendation against the DGOs No. 2
to 4 were already submitted to Competent Authority. In turn
Disciplinary Authority has passed Government order No. AaKuKa
181 MSA 2016, Bengaluru, dated 15.12.2020, against DGOs No.2
to 4 and enquiry proceeding against DGO-2 to 4 was closed on
' 30.12.2020.

The date of retirement of DGO-1/ Dr.D.B.Anjutagi is

31.8.2012. g

egistrar Enquiries-9
Karnataka Lokayukta, Bengaluru

P



27
No:UPLOK-2/DE/361/2016/ARE-9

List of witnesses examined on behalf of Disciplinary Authority

PW-1

Sri N. Venkatesh

PW-2 SriR. Revanna
PW-3 Dr. Prakash B
PW-4 Sri B.S. Shekharappa

List of documents marked on behalf of Disciplinary Authority

Ex.Pl

Ex.P2&3

Ex.P4

Ex.P5

Ex.P5(a)

Ex.P6

Ex.P7

Ex.P8

Ex.P8(a)

Complaint, dated 27/5/2013

Complaint Form No.s I and II, dated 25/5/2013

Letter, dated 1/10/2012, of CEO, ZP,
Chikkaballapur to the Prl. Secretary, Karnataka
Government, Health and Family Welfare

Department, Bangalore
Memorandum, dated 15/6/2012 of CEO, ZP,
Chikkaballapur.

Report submitted by Chief Accounts Officer, ZP,
Chikkaballapur; to the CEO, ZP, Chikkaballapura

Letter, dated 13/3/2014, of Commissioner, Health
and Family Welfare, Bangalore; to DRE-1,
Karnataka Lokayukta, Bangalore with other
documents

Rejoinder, dated 24/5/2014, of the complainant

Letter, dated 9/11/2012, of CEO, ZP,
Chikkaballapur; to the Commissioner, Health and

Family Welfare, Bangalore; with other documents

Documents submitted along with Ex.P8

List of witnesses examined on behalf of DGO.s /

ff
\
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DW- 1 —Dr. Rangaswamy H.V

DW-2 — Dr. Bhaktavastalam
DW-3 — Dr. Mitranna

List of documents marked on behalf of DGO.s

Ex.D1  Administrative approval of ZP office, Chikkaballapur,
dated 24/3/2008 and other documents

Ex.D2  Government proceedings, dated 21/8/2007, to form
Ramanagara and Chikkaballapura districts.

Ex.D3  Letter, dated 19/3/2018, of EE, PWD, Chikkaballapur
division, Chikkaballapur ; to Taluk Health Officer,
Chikkaballapur

Ex.D4  Administrative approval of ZP Office, Chikkaballapur;
dated 24/3/2008

Ex.D5  Copy of the rent agreement executed between
Anusuyamma/ owner of the building and B. Lokesh
Kumar, THO as eell as DGOI.

Ex.D6  Report of the Dy. Director and District Nodal office,
Chikkaballapur

Ex.D7  Letter, dated 24/9/2013, of District Health and Family
Welfare Office, Chikkaballapur to the Commissioner,
Health and Family Welfare office, Bangalore

Ex.D8 Letter, dated 8/10/2013, of Taluk Health Officer,
Chikkaballapur ;to the Dy. Director and District Nodal
officer, Chikkaballapur

Ex.D9 Letter, dated 17/10/2013, of the District Health and
Family Welfare Officer, Chikkaballapur; to
Anusuyamma/ owner of Venkatenahalli Narayana
Kalyana Mantapa, Chikkaballapur.

Ex.D10 Letter, dated 4/5/2012, of District Health and Family
Welfare Officer, Chikkaballapur; to the CEO, ZP,
Chikkaballapur.

Ex.D11 Copy of the show cause notice, dated 6/3/2013, issued
by the Commissioner, Health and Family Welfare
officer, Bangalore; to the DGO-3

Yo



Ex.D12

Ex.D13

Ex.D14

Ex.D15
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Explanation, dated 12/3/2013, of DGO-3 to the
Commissioner, Health and Family Welfare department,
Bangalore

Official memorandum, dated 13/3/2014, issued by the
Commissioner, Health and Family Welfare department,
Bangalore

Copy of the sketch of Venkatenahalli Narayana Kalyana
Mantapa, Chikkaballapur

Letter, dated 8/3/2013, of THO, Chikkaballapur to the
DHO, Chikkaballapur

VEER'B)

(S
Additional istrar Enquiries-9
Karnataka Lokayukta,

Bengaluru
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